O.A. No. 905 of 2011

Chandint Sahoo........ ... _Applicant
V8
Union of India & Orw.. . Respondents

" Order dated: 12.01.20172

{CORAM:
Hon'ble Shn C R Mohapaira, Member { Adman )
&
Honble Shir AL K. Patnark, Member{Judl)

Heard Mr. PK Padh, Ld. Counsel for the
apphecant and Mr, S Bank, Ld. Addl Stan.ding {Coumnsel
appearmg, for the Respondents, on whom a copy of this O A

o has already been served.
| - Apphcant, the widow of late Duryadhana
Sahoo who was working as GDSMC of Banklndi Branch
F@ Post Office m account with Anandpur Sub-Post Office, has
% fled this O. A wath the prayer “to direct the Respondents to

consider her case for providing compassionate appoaniment

m any GDEMOC post”.

3, Paragraph 4.8 of the O.A reveals that mstead
e  of sending the case of the apphicant to CRC, Respaxident No. - -
i - CI . ' e

2 and 3 rejected the same om the g,mun& that she has not <

requisite quaiification. Ld. Counsel for the spplicant submuts

that compassionaie appomiment 19 given m relavation of the >
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MEMBER (Judl.)

normal mmiﬁimenﬁ rule and the striqt ruley of prescribed
deceased emplovee.

4. in vnaw of the above, Ld. Cownsel for the
appheant seeks liberty to approach the authorities by way of
a represeniation.

5, - Having heard Ld Coumsel for the parties,
without gomng mio the ment of this case, we allow the
apphicant to represent the authonities within 15 days. 1f such
a representaiion 15 made within 15 days, Respondents are
directed to consider the same snd pass a reasoned order
within a period of 60 days from the date of recempt of the
representation.

6. With the above observation and direction, the
A stands disposed of

7. Send copes of this order fo the Respondents
and free copies of this order be also handed over to the Ld.

Counsel appeanng for the parfies,

Adigtotn -
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